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Mew Delhi, dated this tThe 13tn, May . D002

HOMTBLE MR S.ALTLRIZYD,  MEMBER (G?
MOM?BLE MR. SHaMkKER RAJW, MEMBER !

1. Pari Ram 32/0 Sh.oJdagan,
51B~2, Punjakl Bagh,
Railway Colonwy,
plew Delhi.

2 Mohan Singh 370 Babu Ram,
E-747, aAshok Magar
Mew Delhi.

%, HMira Lal Sfo Sh.Bhagolil,
Jhuggl Mo, Ram Magar,
Mew Dalhi.

4. Matadhar &/0 Sh.Gajadhar,

Jhugal o5, Ram Nagar,
REIN D@lhln

%, Babu Lal /0 S$h.Ramu,
/1, Trilok Puri,
Pleaw Delhi.

Habu Lal 3/ Sh.Randhai,
“31 7, Ajmeril Galte,
RIAN] D"th.

7. Sudarshan Singh $/0 S$h.Kaillash Chand
: 11, wijay Nagar,

4

= L ) o - .
. Faj S50 3Sh.Sukhdew,

Moo, 139 B, Shive Purinder
Mandawali,

Flew Delhi .

Call are working aas Yalwveman under 3r
Englnear Works, mMorthern Railway, Dl

(B advocate: Shri MulL.0hri)

Yersaus

Union of India through

1. The General Manager, Shri Kanwariit
Horther Rallway, Baroda House,
ey Delhi.
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. The Divisional Raillway Manager
Sh. adithyva Perkash Mishra
Hortharn Railway, DRM i

Fatpargand, [(ORM OFFice)

. Maw Delhi.

G.o The S.S.ELSTIT, Sh.alok Kanshal,
Morthsrn Ra 1]way,
Delhi Division, Mew Delhi.
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. A.0.R.M.(Tech.) Sh. 3.K.Tripathi,

4mrtnern Halqufﬁ
Delhi Division, Mew Dslhi.

5. The Section Enginesr, Sh.S.K.Trahne,
Hortharn Rallway,
Delhi Division, New Delhi.

&, The assistant Enginesr, ShoR.OKOVarma,
Mortharn Rallway,
Delhi Division, MNew Delhi.

&y advocate: Shri V.S.R.Krishna)

RDERTORAL Y

By Hon’ble Shri S.A.T.Rizvi, mMember(aA)
Byw  an  order passed on 2nd July, 2001, ths
Tribunal issued directions to the respondents in the

Following terms:

faving rmﬂard to the above discussion

and reasons, we find merit in the 04 and
oirect tnm respondants  to  paw the
applicants in the pay soale oof

P50~-1500 (pre~revised) with arrears
since 12.97 and also take a decision
in the matter of creation of an adeguate

number of  posts of  Valwvemen. The
respondents  are  further dirgoted to
comply  wWith the abowve directions within

a pariod of three months from the dates
of receipt of a copy of this order. Ha
costs.

Z #lleged  non-compliance  of the aforesald
directions has led to filing of the present Contempt
Petition.

. Learnsd counsel  appearing  on  bahalf of

respondents  submits That the sforesaid directions
have already been complied with by placing the

spplicants in the pre-revissd Dy scales ot

R, 9501500 along with pavment of arrsars caloulated

fram HLl2.1997. He  further autbmits  that the

respondents have also, in compliance of +the other
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apart of the aforesaid directions, oconsidered the
matter regarding creation of adequate number of poste
of valvemsn and hawe found it not feasible Lo create
any mors posts in the ~ank of  Valveman. Detailled
orders hawe accordingly beean passed L e

respondents on §.5.2000 {annexures R-27.

RN

. We have considered the submissions mace Dy
the learned counsel and find that the directions
jasumd  on Znd July, 2001 hawe been Fully compdi=sd
with and there iz, in this context, no whfsper of
contumacious or wilful disobsdience of  the orders
passed by this Tribunal.

5. ‘ L.earned counsel  appearing  on behalf of

U

petitioners submits that in arriving at a decision
net to create  any more posts of valwemsn 1in  the
respondents” setb-up, the matter has not been examings
properly and accordingly he would like to challenge
this aspect of the matter. We have considered  the
matter and Find that it has nothing to do with the
compliancs of the aforesaid directions. The

petitioners will have liberty howewer to agitate tThe

mattenr in appropriate proceedings mafore
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appropriate  Judicial forum, Iif so adwised, and in

accaordancs with law.

Tn wisw of the above, The present contempt
petition dogs not survive and is dismissed. Mot oes

issued are discharged.
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